DETAILED PUBLIC STATEMENT IN TERMS OF REGULATION 3(1), REGULATION 4 READ WITH REGULATION 13(4), REGULATION 14(3), REGULATION 15(2) AND REGULATION 15(3) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED

Kachchh Minerals Limited | #"*#™02

TO THE ELIGIBLE SHAREHOLDERS OF
Registered Office: 22, Mansur Building, 1st Floor, 98, Princess Street, Mumbai - 400 002, Mal

Open Offer for acquisition of upto13,78,234 Equity Shares of face value Rs. 10 each of Kachchh Minerals Limited (the “Target Company") representing 26.00% of the total

tued Caital and 2644% o th Voting ShareCapita ofthe TargetCampany rom the Eliible Sharsholders (s dfined blow) by Daksh Narendrabha rivci (A

1”), Prakashbhai Haribhai Kanani (“Acq
“Acquirers”) alongwith Narendrabhai Tnvedl (“PAC 1), Vasuben Narendrabhai Trivedi
Keshubha Lakhubha Hathal (“PAC 5”), Dlmgalbha Lakhubha Ha(hal (“PACS"), Ind|raben
Ashokthai JurajohaiBhutPACS “PACS”)

cquirer
uirer 2°), Devising Tejabha Hathal (“Acquirer 3”) and Jay Ku (“Acquire asthe
PAC2"), Abh! Daksh Trwedn (“PAC 3, Bhaveshbhal Haribhai Kanani (*PAC 4"),

) Hiralkumar (“PAC8”)and
findia

2011 ) (the “Open leer"l“Oﬂel”]

res and (“SEBISAST
This delaied publc staement (‘Dotailed Public Statement”) s bing ssued by Sundae Capilal Advisors Private Limite, he Manager to the Ofe (“Manager” | “Manager o the
Offer) for and on behalf of the Acquirers and PACS to the Eligible Shareholders of the Target Company pursuant o and in compliance with Regulation 3(1), Regulation 4 read with

Regulation 13(4), Regulation 14(3), Regulation 15(2) and Regulation 15(3) of the SEBI SAST Regulations. This Detailed

Tel. N

: +91 22 2201 0028, Website w.k hhmi

PAC or
Dungarbha Lakhubha Hathal (“PAC 6)
Dungarbha Lakhubha Hathal, s/o Sh. Lakhubha Dadabha Hathal, aged 51 years, is a resident of India currently residing at Hamusar, Mithapur, Taluka Okhamandal, Dis.
Devbhoomi Dwarka - 361 345, Gujarat India. He is an under graduate. He has an experience of nearly 30 years in family run business in building construction, vivil work, eartn
workand transport business. He is also a partner in partner in family held partnership firms namely, Tejabha Lakhubha & Co., D & J Enterprise and Sunrise Enterprise.. The PAN
of PAC6iSABUPH0394M.

The net worth of PAC 6 i R, 1.44,73,882 (Rupees one crore forty four lakh seventy three thousand e\gM hundred dighy o an) s onMch 1, 2021 s ot ide
certiicate dated October 20, 2021 by CADipak C. Dama, 138142),Partner of Ch . (Firm 47W)
(UDIN: 21138142AAABHF2516).
PAC DIN. PAC

dated October 14, 2021 filed by the Acquirers under the appllcable provisions of the SEBI SAST Regulations in relation to the Open Offer to the Stock Exchange (as defined below) on

Octber 14,2021 e “Publ

Fot

sentto the Target Company and the Securities and Exchange Board of India (“SEBI") on October 14,

mpany.

PAC TargetC the D

Inthe past, PAC 6 was notrequired o undertake any compliance under the applicable provisions of ChpterV of SEBI SAST Regulations i respect o acquision/ isposalof

Equily Sharesin he Target Company.
h

the Detailed

 the following i} p y SEBI in terms of under Section 118 of the SEBI Act or any other regulations made under the SEBI
Particulars Details  Definition
i th the Target Company, except the Acquires, PACs and the (9) or
11 aben PACT")

Promoter Existing promoter of the Target Company, viz. Mr. Kishore Gopaldas Davda, Mr. Prataprai Gopaldas Davda, Prataprai G Davda HUF, il Sada . .
Dhirajlal Shamji Madhavani, Jasumati Kishor Davda, Bharan Pratapral Davda, Niranjana Dhirajlal Madhavani, Hasmukh Purshottam (a)  Indiraben Vasudevbhai Sadariya, wio Sh. Vasudevbhai Gandabhai Sadariya, aged 51 years, is a resident of India currently residing at 11, Hatkesh Society, Opp T B Hospital,
Dawda, Vi Dew Dangarvada, Navagam ?:\edp :'imfngﬁér7 361008, Gujarat, India. She is an under graduate and a home maker and also has an experience in the dairy manufacturing and

e/ of

Sellers Existing promoter of the Target Company, viz. Mr. Kishore Gupa@as Davda, M. Pralaprai Gopaldas Davda, Dhirajal Shamji Madhavari, | (o) The networth of PAC is Rs. 15,85,202(Rupees fteen lakh sixy five thousand two hundred two only) as on March 31, 2021 s certifed vide certficate dated Ocober 20, 2021
Jasumati Kishor Davda, Bharati Prataprai Davda, Niranjana Dhirajlal Madhavani, Hasmukh Purshottam Dawda, Vijaykant Purshottam by CASuresh S. Tejwani, (Membership no. 127383), Partner of .5. Tejwani & Co., Chartered Accountants, (Firm Registration No. 128519W) (UDIN: 21127383AAAAQZ3728).
Dawda and Yogesh Purshottam Dawda (© D\N c{ PAC7is 09282192.PACT company.

Share PurchaseAgreement SPA. | Share Purchase Agreement Gaed October 14, 2021, wheraby 200,000 (Tueny Lakhs) Equiy Shares agreed t be zcqured by the | - (0 TargetC D I
Acquirers, alongwith PAC: 37.73%of d 38.37% of the Voting Share Capital of the Target Company | () |.. me past, PAC 7 was not requied found compliance under the applicabl f Chapter V of SEBI SAST Regulations in respect o acquisition / isposal of
ataprice of Rs. 8 (Rupees Eightonly (rounded off) per Equity Share from Ihe Sellers. Equity Shares nthe Target Company.

Stock Exchange BSE Limited U} :/C\‘c has not been prohibited by . interms of i under Section 118 of the SEBI Actor any other regulations made under the SEBI

:‘1 g:fsl:f rzv‘:::rz:::i!{:ivedi (“Acquirer1”) (g~ PACT o

@  Dah e, Tived, aged 35 years, . " gt Dakeh, Jay Main Road, Opp Khod 142 Hiralkumar Vasudevbhai Sadariya (‘PACE")

(@) Hiralkumar i Sadariya, s/o Sh. Gandabhai Sadariya, aged 31 years, s a resident of Inda currentl esiding a 11, Hatkesh Society, Opp T 8 Hospial,
Colony, Jamnagar - 361 006, Gujarat, India. He has done PhD. in (Management, Commerce) from Gujarat University, LLB from Saurashra University and an MBA degree from Déngarvada, Navagam Ghad, Jamnagar 361006, Gujgrat Inda, te holds a Diploman Dy it o
hheiSabrashira Univerehy: e e having aposperience of qveni14 yeers In the fed of eduoation arv ading:Ha ls o 2 Co-opt Membar of Go-operativa Board of Gometos as 3d artist for 1.3 year and thereater is providing services {0 his clients in crealing explainer video, whiteboard animation video, corporate videos. The PAN of PAC 8 is
Department of Saurashtra University, Rajkot, Gujarat. He was also a Member of Sports Committee and Cultural Committee of same University. The PAN of Acquirer 1 is EXPPe6sse.
AGXPTO589N

(©)  The networth of Acquirer 1is Rs. 1,22,61,930 (Rupees one crore twenly two lakh sixty one thousand nine hundred thirty only) as on March 31, 2021 as certiied vide certiicate ) g:z::,‘e‘;’;"";";;:‘:ctﬁ e‘f{g;ﬁ‘; 2:002gg‘;‘;?::::"‘;z’;g“z,:gfe"s‘fy‘ w;;’::“;z’;:ﬂ"’g{;ﬁi;’; xf;:r?‘;"f‘m a5 CaTiad ki Corliata At OCIoBar 20, 202y GA'

dated October 20, 2021 by A BH. Vyes, (Membership no. 013684), Propretor of BH. Vyas & Co., Chartered Accountans, (Fim Registaion No. 111648 W) ) o Y
(UDIN:21013834AAAAND2899). pany.
" for 2 (d) pAc he Target C
© Cumpanf Amu::[?SBZB&A theBoardofthe Iifﬂeﬁm‘pa"y ondune10,2021 Y L EXGeRY theTargel (o} 1n e past, PAC Bwas notrequired to o der the applicable f Chapter V of SEBI SAST Regulations in respectto acquisition / disposal of
@  Acqurert Kl o Equity Sharesinthe Target Company.
quity
(e)  Inthepast Acquirer 1 hapterV of SEBI SAST Regulations inrespectto acquision /disposalof Z’:‘C Ahasnoth o Bt unlarBeciton 11501 the SEB Actsrmny other euiatons madeumiler he SEBI
Equity Shares n the Target Company. -
(9)  PAC or
® 22};‘1'{&; 1has not been prohibited by SEBI fom dealing i securies, intems of rections isued under Secton 118 of the SEBIActor any other regulatons made underthe %, (i PP SR AT
©  Acquirert of () Ashokbhai Jivrajohai Bhut, slo Sh. Jivrajbhai Mulibhal Bhut, aged 55 years, is a resident of India currently residing at 201, Om Apartment, Pankaj Society, Dangarvada, Patel
“ " Colony, Jamnagar - 361 008, Gujarat, India. He is an under graduate. He holds an experience in power sector for 7 years and has been associated with a milk and milk based
12 Prakashbhai Haribhai Kanani (“Acquirer2’) : ;
' uship Apariment, products processing unitand an oil mill. The PAN of PAC 9 ALLPB6246R
@ e "s °3 5.6 Karian, aged 44 yeafs, Is dresklentof o 102, Rl LPS“,V“"‘ Em B (6)  The net worth of PAC 9 is Rs. 26,67,081 (Rupees twenty eight lakh sixty seven thousand eighty one only) as on March 31, 2021 as certiied vide certficate dated
nstruction 67 :
estaurant Adegan; Surst gﬁoow‘jaﬂ‘"d‘a He s an undeurd eate; He) ‘“"e"""’”e“"" pesd a's“pa"“e”" A ¢ hasan October 20, 2021 by CA S.T. Ghetia, (Membership no. 043813), Partner of CA Suresh Patel & Co., Chartered Accountants (Firm Registration No. 110687W)
(©)  The networth of Acquirer 2is Rs. 67,93,955 (Rupees sixty seven lakh ninety three L usend A hundred fifty five only)as on March 31, 2021 as certiied vide certficate dated (: g’ﬁ'ﬁ“{gjﬂ“m 3WES;§§“;- sl
Ocober 20, 2021by CA Ay Kumar Mansukhhai Radadiy, (Membership o. 195207), Proprietor of Ay M Radatlya & Co, Chartered Accountats, (Firm Regisaion No. d; Bhe e p Wolhercompany.
15201 1l )7, 753) 1t 5
© neA 5‘:”(U[’2"i§2’;§$f,°3AMAEL9 3. {he Target Juia 10, 2021 . thoTaget (€ :z"m? ;gi:( :AC ‘!:‘w;:\_s no: gqulred to y compl der the applicabl f Chapter V of SEBI SAST Regulations in respect to acquisition / disposal of
/e quity Shares in the Target Company.

@ ig;l‘ﬁfe';y oqler: iporiye company. ®  PAC9hasnotb SEBI in terms of di under Section 118 of the SEBI Actor any other regulations made under the SEBI

quity’

(e)  Inthepast Acquirer hapter V of SEBI SAST Regulations in respecttoacquisiion / disposal of ﬁj‘r
Equity Sharesin the Target Company. o, jrers and PAC: Target Compan

(0 Acqurer 2has not been prohibited by SEBIfom deaing n secuie, i terms o irections ssued under Section 118 ofthe SEBIAct o any oherreguatons made under e - Exceplior SP122 tha et
SEBIACL -22, from three of the Acquirers,

9 Acquirer il or Name of Acquirer Nature of Transaction Amount (in %) Remarks

13 Devising Tejabha Hathal (“Acquirer3") Daksh i TrivediLoan given to Target Company 6,00,000  Repayable on demand carrying an interest of 9% p.a.

(a)  Devising Tejabha Hathal, sio Sh. Tejabha Lakhubha Hathal, aged 30 years, is  resident o Idia currently residing at Hamusar, Mithapur, Taluka Okhamandal, Dis. Devbhoomi | Prakashbhai Haribhai Kanani __Loan given to Target Company 12,50,000  Repayable on demand carrying an interest of 9% p.a.
Dwarka - 361 345, Gujarat, India. He is a B Tech (Civil Engineering) from Charotar University of Science and Technology. He is a "C" class License Holder of Road and Building Devising Talabha Fathal 555 e e Corinah 0,00.000  Repavable on demand canying an FErstof % bia.
Department of Government of Gujarat and has been undertaking civil works for certain procs granted by Gujarat Government. He is also  partner in pariner in family held - A

Prior {0 the aforesaid transactions undertaken during the financial year 2021-22, no other transactions have been undertaken by the Acquirers and / or PACs with the Target
partnership firms namely, Tejabha Lakhubha & Co., D& 3isAIPHI0898. J£ 9 v y the Acg g

(b)  The networth of Acquirer 3 is Rs. 99,11,285 (Rupees ninety nine lakh eleven thousand two hundred eighty five only) as on March 31, 2021 as certified vide certificate dated ampany.

October 20, 2021 by CA Dipak C. Dama, (Membership no. 138142), Partner of Chetan Agarwal & Co., Chartered Accountants, (Firm Registration No. 120447W) 115 The Acquirers shall amnawwth PACs, disclose during the Offer Period any further acquisitions made by the Acquirers of any Equity Shares of the Target Company in the
(UDIN: 21138142AAABHH4812) Target Company (twenty Regulation 18(6) of

(c)  DINofAcquirer 3 is 09046307. He has been appointed on the Board of the Target Company on February 12, 2021 and i liable to retire by rotation. Except for directorship in the the SEBI SASTRGGU'E"OHS
Target Company, Acquirer other company. 1.16 TargetC: der:

(@  Acquirer quity TargetC Sr.No. Name Address Date of Appointment &

(e)  Inthepast, Acquirer i he hapter V of SEBI SAST Regulations in respect to acquisition / disposal of 1 Daksh Narendrabhai Trivedi “Daksh’, Jay Co-operative Society, Main Road, June 10, 2021 /

Equity Shares n the Target Company. Opp Khodiyar Colony, Jamnagar - 361 006, Non Executive Non Independent Director

() Acquirer 3 has not been proibited by SEBI from dealing i securities, in terms of directions issued under Section 118 of the SEBI Act or any other regulations made under the Gujarat, India
SEBIACt. - -

G Aeier ; - 2 Prakashbhai Haribhai Kanani AI1102, Vastushilp Apartment, L P Savani Road, June 10,2021/ ]

e AW L (e B/H TGB Restaurant, Adajan, Surat - 395 009, Non Executive Non Independent Director
14 JaykumarVasudevbhai Sadariya (“Acquirer 4”) Cubist oo
(a)  Jaykumar Vasudevbhai Sadariya, slo Sh. Vasudevbhai Gandabhai Sadariya, aged 26 years, is a resident of India currently residing at Hatkesh Society, Opp T B Hospital, , L,
Navagam Ghed, Jamnagar - 361 oos Gujaral India. He is a B.E. (Computer Science and Engineering) from Gujarat Technological University. He hasan experience in dairy 3 Devising Tejabha Hathal Hamusar, Mithapur, Taluka Okhamandal, Dis. February 12, 2021/
Devbhoomi Dwarka - 361 345, Gujarat, India Non Executive Non Director
(b)  The networth of Acquirer 4 s Rs. 11 ss 553(Rupeese|even lakh elghly nine thousand five hundred eighty three only) as on March 31, 2021 as certfied vide certficate dated 2. Details of the Target Company
L achchh Minerals Limited (hereinafter referred to as the "Target Company”) was incorporated under the Companies erelna er referred 10 as "the vide
October 20, 2021 by CA Suresh S. Tejwani, (Membership no. 127383), Pariner of S.S. Tejwani& Co., Chartered Accountants, (Fitm Registration No. 128519W) (UDIN: 21 Kachchh Minerals Limited (hereinafter referred to s the "Target C: ted under the C Act, 1956 (rereinalr refered o as "the Act) id
21127383AAAAPB68SS). Registration No. 11-24282 on April 22, 2021 as a Private Limited Company *Kutch Minerals Private Limited". by th May 28, 1994,

(©)  Acquirerd DIN. Acquirer 4 company. the name of the Target Company was changed to Kutch Minerals Limited and the Target Company was converted from private umued [ punnc limited. The fresh Certficate of

() quirerd y Target C for change of on June 28, 1994. The name of the Target Company was further changed to *Kachchh Minerals

(e)  Inthepast Acquirerd hapter V of SEBI SAST respect disposal of Limited" riificat October 26, 2004, TheC\NcilheTargetCompanyisL15543MH1981PLCO24282
Equity Shares in the Target Company. 22 T Target Building, 15t Floor, 98, P treet, Mumbai - 400 00 India.

® fs\gé\f;ec; 4 has not been prohibited by SEBIfrom dealing in securies, in terms of directions issued under Section 118 of the SEBI Act or any ather reguiations made underthe 23 Target Company is engaged n the business of mmera\ processing and exiraction of Siica sand and China clay. The pmducls of the Target Company includes Lavigated China

Clay, Micronised Kaolin and facility ofthe Target Company 370

(9  Acquirer or 140, Gujarat, India.

15 NarendrabhaiTrivedi(“PAC1”) ) . . ) 24 Theauthorized share capital of the Target Company s Rs. 10,00,00,000 (Rupees Ten Crore) comprising of 1,00,00,000 (One Crore) Equity Shares of Rs. 10 each. The paid-up

(@) Narendrabhai Trivedi, s/o Sh. Chhotalal Purshottam Trivedi, aged 68 years, is a resident of India currently residing at “Daksh’, Jay Co-operative Society, Main Road, Opp share capital of the INR 5,21,17,500 (Indian Rupees Five Crores Twenty One Lakh Seventeen Thousand and Five Hundred] comprising of 51,22,600 (Fifty One Lakh Twenty
Knodiyar olony arnagar - 361 006, Gujara,Inda He hods  egree of Bachelor f Sience fom Gujarat Uriversity and MasersofLaw rom Saurashira riversiy. Inmal\y, Two Thousand wa Hmd,ed,m”ymup Equity Shares of Rs. 10 each and 1,78,300 (One Lakh Seventy-Eight Thousand T ‘paid up equity shares with paid
hepraciced as aLawyerfor e years. Thereafler,heoined Digiam Limited and worked n over he year of 201 y
President, Dep: of ContractL jarat. The PAN of PAC 1S ABEPT5580B.

(5] Tha etwriaf AC.113 e 55227 560 (Rupoos n cre iy i Bk seven hovsand e hunr s or s on March 31200 s certfed vid cartfcate 29 g:ﬁ@?ﬁ,ﬂi;ﬁ:};’,‘;ﬁ'ﬂs e g(;if&i'es;aaﬂes]féef;:;zm: ke
dated October 20, 2021 by CA BH. Vyas, (Membership no. 013884), Proprietor, BH. Vyas & Co., Chartered Accountants, (Fim Registration No. 111648 W) Company is INEGSSEO1010, °

g SR 2 Tt —

@ PACt TargetC ofthe D Particulars. No. of % age of | No. of %age of

(e)  Inthe past, PAC 1 was notrequied to nderiake any compl d licable p Chapter V of SEBI SAST Regulations in respect to acquisition / isposal of equity shares paid up capita voting rights * _paid up capital
Equity Shares in the Target Company. Fully paid up equity shares of Rs. 10 each 51.22,600 96.64 51,22,600 98.29

U] ;»E\‘c 1has notbeen prohiited by SEBI fom dealing n securies, interms of directons issued under Section 118 ofthe SEBI Actor any other regulations made under the SEBI [ paryy paid up equily shares of Rs. 5 each 178300 336 39,150 ]

@ PACt Total equity shares 53,00,900 10000

16  VasubenNarendrabhai Trivedi (‘PAC 2") Total voting capital # 52,11,750 100.00

(a)  Vasuben Narendrabhai Trivedi, wio Sh. Narendrabhai Trivedi, aged 72 years, is  resident of India currently residing at "Daksh", Jay Co-operative Society, Main Road, Opp 2.7 As of the date of the Detailed Public Statement, no cu(s\andmg convertible instruments (such as depository recsipls fully convertible debentures or warrants) issued by the
Khodiyar Colony, Jamnagar - 361 006, Gujarat, India. She had completed her Masters oMrland Bachelor of Law degree from Gujarat University. Smt. Vasuben Trivediis MA.; Target Company
LL.B. and had begun her career as a Professor. From 20020 2017, she was Memb he was Minister for WomanandChild 5 iy ibscribed and paid ital ‘Ihe Target Company s isted on BSE. There are no outstanding shares of the Target Company that have been issued
Weifare (Independent Charge), Higher and Technical Education. She acted as a Chalmerson of Budgetary Commitee of Gwﬁ'ﬂl Assemb‘y and a Chairperson of Public butnotlsted on the BSE. The rading of the Equrty Shares of the Target Company is currently not suspended on BSE. The Equity Shares of the Target Company have not been
Undertaking Comittee. fion. Her contribution in the field delisled fromany stockexchangein India
ofhigher education s also notable. She serve as Principal and Head of the Department in Bhavan's Shree A Doshi Mahlla College Jamnagar She has also seved asa  5g Thereis nodifferential pricing for the Offer.
member of academic councl o Saurashica Universty,Senate member of Saurshira Umverslly and acted as a Dean of Home Science faculy in Saurashtra University,

Contnatarof ofAyurvedUnversiy.Shenas 10 Detaisoftre BoardofDiector ofte Target Company
for women upli id ‘lovme y means of by Sr.No.  Name of Director DIN Date of
O ol iy 2iSABEPTSS81A. i 2 1. Prataprai Gopaldas Davda 01149981 Whole-time Director May 05, 1989
BretwonhofPAG2IsRs: Yy g ; X 2 Haribhai Kanani 02331173 D June 10, 2021
dated October 20, 2021 by CA B.H. Vyas, (Membership no. 013884), Proprietor, BH. Vyas & Co., Chartered Accountants, (Fim Registration No. 111648 W) athtial Karianl rector s 10,
(UDIN:21013884AAAAMZTT61) 3. Daksh Trivedi 05232654 Director June 10, 2020

(c)  DINOfPAC2is 08181467. PAC 2 holds directorship i the following company: 4. Dhwani Rupesh Mirani 07186414 Director June 30, 2020

[ Name of Company T Category | 5. Rushabh Kishore Davda 08457119 Director May 29, 2019

[ hemicals Limited [ ‘Non-Execulive Director | 6. Jagdish Sajan Kandoria 08705510 D»rector March 31, 2020

7. Devising Tejabha Hathal 09046307 February 02, 2021

@ PAC TargetC

(©  Inthe past, PAC 2was not ,equ,,sd‘ dartaks any compl # fcatios ChapterV of SEBI SAST Regulatons inrespect o acquisiion disposal of Note: Daksh Narendrabhai Trivedi (Acquirer 1), Prakashbhai Haribhai Kanan (Acquirer 2) and Devising Te/abha Ha{ha/ (Acquirer 3) are already Directors on the Board of the
Equily Sharesin the Target Comy Target Company. o BN

() PAC2has notbeen prohibited by SEBI from dealing in securities, in terms of directions issued under Section 118 of the SEBI Act or any other regulations made under the SEBI ; 1'2 L the D the y or H
Act. e Targ

(9 PAC or 213 The Target Company including is directors has not besn prchlbded by SEBI from dealing in securites nterms of Secton 118 ofthe SEBI Act The Target Company s notan

17 Anmnaksmnvemmca")

(a)  AbhiDaksh Trivedi, wio Sh. Daksh Narendrabhai Trivedi, aged 34 years, is aresident of India currently residing at “Daksh’, Jay Co-operative Society, Main Road, Opp Khodiyar ~ 2.14  The key financial information of the Target Company based on lhe unaudited limited reviewed financial results for the period ended June 30, 2021 and the audited financial
Colony, Jamnagar -361 006, Gujara, India. She has done PhD. in (Business Management) rom Saurashia Uriversity and an MBA degree fom the Gujarat Universy. She statements forthe financial years ended March 31, 2021, 2020 and 2019 are as follows:
begun her career as an Administrative DvecmmwmyaSagarwmecn Callege,Jamnagar.Sheis also Founder and Partner ofNAC G LP.from 2011, GuanerenaedUine 3012020F Fnchlyesreadediachol
mediafirmin Print, Web MediaBased - i o 5
Sheis Co-founder of "Rang-Gram", through topromote 'Kun:hnAn'asweﬂ Gujaratsraditional wears and also work for -

2 3 Profit & Loss account

(b)  The networth of PAC 3 is Rs. 77,57,614 (Rupees seventy seven lakh fifty seven thousand six hundred fourteen only)as on March 31, 2021 as certified vide certificate dated Income from Operations 9.97 120.92 111.95 92.06
October 20, 2021 by CA BH. Vyas, (Membership no. 013884), Proprietor, BH. Vyas & Co. Chartered Accountants, (Fim Registration No. 111648 W) | Other Income 0.12 1.04 128 1.40
(UDIN: 21013884AAAAMW2734) Total Income 10.09 121.96 113.23 93.46

(©)  DINOfPAC .PAC3 company. Total Expenditure (excluding Depreciation, Interest and Tax) 18.47 103.69 9343 60.68

@  PAC TargetC the D - Profit before Depreciation, Interest and Tax -8.38 18.27 19.80 3278

(e)  Inthe past, PAC 3 was notrequied fo ndertake any compl der the applicable p Chapter V of SEBI SAST Regulations in respect to acquisition /disposalof | Depreciation 125 5.00 5.00 582
Equity Shares n the Target Company. Fissost 0.01 0.06 002 015

() PAC3has notbeen prohibited by SEBI from dealing in securites, in terms ofdirections issued under Section 118 of the SEBI Actor any other regulations made under the SEBI | g c’P e o ol 1a:25 1477 fotes
m X : ; ]

Less: Exceptional item written off 0.00 0.00 0.00 0.00

‘F{ Bhaveshbha,Ha”bha,Ka"am(‘.PA”.) Profit after exceptional items -9.63 13.22 14.77 26.81

(a) 448 g atBlock No. 14,  Vikas Gruh Road, Patel Provision for tax = - - -
Colony, Jamnagar - 361008, Gujaral Indi. He i graduate. Heis th of Anish in TN Constructi f Profit after tax -9.63 13.22 14.77 26.81

i i ik based The PAN of PAC 4is ACYPK5058F. Balance Sheet

(o) Thenetworthof PAC4isRs.41,38,522 (Rup March 31,2021 October | Sources of Funds
20, 2021 by CA Parth Dasani, (Membership no. 177281), Partner of DPB & Associates, Chartered Accountants, (Fimn Registation No. 145515W) | pai up Share Capital 52118 52118 52118
(UDIN: 21177281AAAAEA3001). Other equity (excluding revaluation reserve) NA -397.91 -411.12 42512

(c)  DINOfPAC4is09282191.PAC4 company. Natwiorh NA 123.26 10.06 96.06

AC i Te C b y

{:: [ i byl syl bl Chapter V of SEBI SAST Regulations n respect to acquisiton /disposalof | oD Current Liabilities Ny 1,00 100 00
il Sfwos i o Torgal Company. & & 2 peci ey E Current Liabilties NA 56.25 52.56 64.14

() PAC4hasnotbeen prohibited by SEBI from dealing in securities, in terms of directions issued under Section 11B of the SEBI Act or any other regulations made under the SEBI L"“' g NA 179.51 163.62 161.20
Act. ses of funds

@ 4 or Non Current Assets NA 50.90 5344 64.05

19 KeshubhaLakhubha Hathal (“PAC 5”) Current Assets NA 128.61 108.19 97.15

(a)  Keshubha Lakhubha Hathal, slo Sh. Lakhubha Dadabha Hathal, aged 50 years, is a resident of India currently residing at Hamusar, Mithapur, Taluka Okhamandal, Dis. Total NA 179.51 163.62 161.20
Devbhoomi Dwarka - 361 345, Gujarat, India. He is an under graduale. He has an experience of nearly 30 years n family run business in buiding construction, ivil work, earth | Other Financial data

Helsalso a partnerin partnerin family Tejabha Lakhubha & Co., D & Enterprise and Sunrise Enterprise. The PANO! | pividend (%) R R . R
PAC5isABUPHO393N. .

(b)  The networth of PAC 5 is Rs. 2,10,51,366 (Rupees two crore ten lakh fifty one thousand three hundred sixty six only) s on March 31, 2021 as certfied vide certificate dated Ea[’x"gs tP\/erI Sfisre o"\}i 2§§ g'g: ? gl
Qctober 20, 2021 by CA Dipak C. Dama, (Membership no. 138142), Partner of Chetan Agarwal & Co., Chartered Accountants, (Firm Registration No. 120447W) BLASSEL VAl > - >
(UDIN: 21138 142AARBHG2715), Return on Net Worth NA 10.73% 13.42% 27.91%

(c)  DINOfPAC .PAC company. *Unaudit bseindia.com

@ PAC TargetC the D Notes:

(e)  Inthe past, PAC S was o vequ"ed' dertake any compli der the applicable p Chapter V of SEBI SAST Regulations in respect to acquisition / disposal of 1. Source: Financial summaryonneTzrgemampanymrmennanml year ended March 31, 2021, March 31,2020 and March 31, 2019 have been extracted from the Audit Report
Equity Shares in the Target Com ofthe Target C the Target Company

9 get Company.

U] PAC 5 has not been prohibited bySEBHrom dealing in securities, in terms of directions issued under Section 118 of the SEBI Actor any other requlations made underthe SEBI 2. Book value per Number

3 R Networth tax/Networth




beneficial owner of the Sale Shares, shall sell and the Acquirers shall purchase all of the Sale Shares, with allrights, titl, interest, and benefts appertaining thereto free from
i Py { ion”).

, whichever is earlier,

Onthe Closing Date or sellthe Sal be re-classified as ‘Public” o the Target Company
dtheA llacts to be undertaken, either directly or through the Target Company, as may be required, for such re-ciassification of the Promoter Group of
the Target i ompany.
it is A 1, to the transfer of the Acquirers, the Sell hall conti to retain and be
i ,etc) i h i

the shareholders ofthe Company.

the Target C
(Indian Rupees One Crore,Sixty Lakhs ony) calculated on the basis of th specified Sale rice.
‘The Acquirers jointly and severally undertake, as on the Closing Date, hereby also represents and warrants to the Sellers, that any liabilty of any nature, whether statutory or
contractual,due and outstanding, which has not aisen or th Target Company upto Closing Date, known orunknown, due to any actor though an agreement or artangement
doneor y inentirety, wi

INR 1,60,00,000

paying atotal Purchase C:

215 Pre Offer Shareholding Patten of the Target Company‘ based on the disclosure submitted by the Company with the Stock Exchange under Regulation 31 of the SEBILODR six (26) percent of the voting share capitl of the Target Company in compliance with Regulations 3 and 4 and other applicable provisions of the SEBI SAST Regulations. The
the Quarter and Acquirers shall simultaneously with fulfiment ofis obligations under the Takeover Regulations, approach its merchant banker to issue a certifcate (the “Merchant Banker's
Shareholders category Share h olders and|Share / votmg rights| Shares / voting rights| Shareholding / voting Rights| Certificate”) to the Board of Directors of the Target Company and the Sellers, to confirm fulfiment of the Acquirers' obligations under the SEBI SAST Regulations. The Sellers
voting rights prior to by to be in|after the isition and the| agree tocomply with the provisions ofthe SEBI SAST Regulatons zppllcable 1o them. The Sellers shallprovide fo e Acquirers sich documentation and information, as the
Jacquisition |which trigg the| Open Offer pen Offer full i TRegulations.
and the0frery L »  The Parties agree that, in case ey complancs vith e provisions o the SEBI SAST Regulations, the Partesshall not act upon he transacton fsale and purchase of the
No. %age No. %age No.  |%age No.' %age Waich itk
(1) PartiestoSPA » Valuaton Report Acqirers shall blan 2 valuaton eport rom SEBI egistred Merchant Banker / Regstred Valuer /Charered Accountant aving mare than 10 years of
() Promoter Group aluation ofthe Eq
Sellers » Audited Financial Statements. The Acguirers shall havereceivd the audited financial tatements ofth Target Company for th fiancial year ended on March 2021 and the
0 KelkwsaopenesDais Gl L (2500 i i i i i esinaton ofPomoar-Distrs, Setars oenderth esignalionof i it isorsDavda s M. Paapr GopakdasDavdafo e Board fthe Targel
4 i »  Resignation of Promoter-Directors. Sellers to tender the resignation of Mr. Rushabh Kishore Davda and Mr. Prataprai Gopaldas Davda from the Board of the Target Company
1) Pratapral Gopalias Davda SaL70 683  @aL0n €5 - - - - within 15 days fomthe dae of vansfe of shares and al xising benefit and s received by the folowing drecorsofhe Target Company sall b continued
(i)  Dhiraflal Sham} Madhavani 24,800 047 (24,800) (047) - - - - October 31, 2021. Further, the Target Company shall accept inti i Exchanges, Registrar of
(i) JasumatiKishor Davda 29,100 055 (29,100) (055) - - anyother authority as may be required.
(V) BharatiPratapraiDavda 576,702 1088 | (429546) (8.10) . . 147,156 278 » TheTargetC shal the ransfer Board -
(i) Niranjana Dhirajlal Madhavani 262,150 494 | (261950) (4.94) . = 200 000 of names ofthe Promoler-Dirctors and Key Managerial Personnel, a5 applicabl, rom the st ofsigntories for the operation and management of bank accourts, demat
i) Hasmuh Purshoitam Dawda 390900 797 |  @90s00) 737 B ) ) . accounts, GST, Income Tax and ofher operafional acivies of the Target Compan, wherever he powers were graned o Mr. Kishore Gopaldas Davda (CFO) Mr.Pratapra
(vii) ViaykantPurshottam Dawda 210,000 396 | (210000) (396) - - - - g " '7 D o SRl Thel Davda e A e i hagdripge < ioar s s
» ;ompliance wit egulations. The Acquirer shall h: the relevant f it oard of India f
1) YogsshPurehiten Dot 21700 52 | o) G2 - - . Shanet Takeovers) Reggmanons 2011 (- Sl (SAST] Regulations'), incuding wih respect to completon offormaiies it respect fo the open offr, appoinment of a
Sub-total (a) 21,47,356 4051 | (20,00,000) (37.73) . . 147,356 278 andopeningof
Other entities in the Promoter Group »  Obtaini approvals. approvals, permi orappropriate, for fthe
(i) Prataprai G Davda HUF 222,758 420 - - - - 222,758 420 under Applicable Law, ompany or otherwise.
Sub-total (b) 222758 420 - - - 222,758 420 » The Acquirer the C priorto closing.
Total 1 2370114 4471 | (20,00,000) (31.73) - . 370114 698 | - TheTargetCompany, than 30 ( fromthe
@) Acquirers&PACs Execution Date or the dale of completon of ormalies under the SEBI (SAST) Regulations, whichever s later (Long Stop Date').failng which, the Acquiersshall have the
“? Datsh Nmer.‘dmhha‘ .T”ved'. i ) S o 45 Smce the longwith PACs h d wh‘ause , to and voting rights in excess of 25% (Twenty five per cent) of the equity and voting share
00);  Brakashbnal Harified Kanani - - 21200 40 capital of the Target Company and control over the Target Company, this Offer s being made under Regulation 3(1) and Regulation 4 of the SEBI SAST Regulations. Pursuantto
(iij) - Devisingh Tejabha Hathal = : 4,00,000 7.85 the Offer and upon consummation of the transactions contemplated under the Share Purchase Agreement, the Acquirers alongwith PAC will acquire control over the Target
(i) Jaykumar Vasudevbhai Sadariya - - 1,15,000 217 Company the Target C p isions of the SEBILOD!
(v)  Narendrabhai Trivedi . - - 46 TheOffer i Target Company.
(Vi) VasubenNarendrabhai Trivedi - - . < 137823 | 2600 | 3378234 6373 | 47  TheSellers have not been prohibited by SEBI from deali ties, n terms of irecti under Section 118 of the SEBI Act, 1992, as amended or under any other
(i) Abhi Daksh Trived = = s regulation made under the SEBIAt, 1992.
(vii) BhaveshbhaiHaribhaiKanani B B 190,000 358 48  TheAcqui ited by SEBI in ection 118 of the SEBI Act, 1992, as amended or under
() Kestubhalakhubhaathal ) ) 200000 e anyother regulations made under the SEBIAct, 1992.
() DungarbhaLakhubhaHathal B . 200,000 377 49 MNoneof PAGY i s T
i ’ this Offer. Further, none of the Acquiers and PACS have been categorized as a fugitv economic ofiender and hance, re n compliance of Regulaton 68 ofte SEB) SAST
() Indiraben Vasudevbhai Sadariya - - 150,000 283 Regulations for he purpose of his Offr
(i)~ Hiralkumar Vasudevbhai Sadariya - - 115,000 217 410 In accordance with Regulation 26(7) of the SEBI SAST Regulations, the committee of independent directors of the Target Company i required to provide its writen reasoned
(i) _Ashokbhai ivrajbhai Bhut = - 38,000 072 recommendations on the Offer to the Sharefolders and such recommendations are required to be published in the specified form at least 2 (two) Working Days before the
Total2 - - 2000000 3773 1378234 | 2600 | 1378234 63.73 the
(3 PublicShareholders 411 Interms of Regulation 7(6) of the SEBISAST Regulations, all public sharefolders of the Target Company, except the Acquirers and PACs and the Sellers, can pariicipate inthe
(@) Institutions - - - - - - - Offer. )
(o) Nonlnsitutions 2030786 5529 < | (378234 | (2600) 15,52,552 2029 | 412 T th Bozid of Targat G
Total 3 (ath) 2930786 5529 - - (1378.230) 15,52,552 2929 SrNo. Name Datsct & Quialification & Experionce
Grand total(1+2+3) 53,00,900 100.00 _ _ | 5300900 100.00 1 Daksh Narendrabhai Trivedi June 10,2021/ Non Executive Non Independent Director Refer o Clause 1.1 (a) of the Detailed Public Statement
; quirerunderthe Open Ofer T 2 Prakashbhai Haribhai Kanani June 10,2021 / Non Executive Non Director Refer (o Clause 1.2 (a) of the Detailed Public Statement
Bomiomd 26.00%ofthe paic-up Sh inthe Offer 3 Devising TejabhaHathal February 12, 2021 / Non Executive Non Independent Director _ Refer to Clause 1.3 (a) of the Detailed Public Statement
Total number exceptthe P eler 30,2021i53,058. 5. ShareholdingandAcquisition details
216 Detais ofthe Compliance Officer of the Target Company: 547) i PAC: their
Name : Ms.Zinal Mukund Shah Shareholders category Shareholders and voting [Shares acquired / to be| Shares proposed to be Post Offer Shareholding *
Address 22, Mansur Building, 1t Floor, 88, Princess Street, Mumbai- 400002 rights prior to agreement /[acquired under Share|acquired under the Open
Tel. + +912222010028 3 Offer
E-mail : kachhmineral@yahoo.in No. of Shares %age* | No.of Shares Y%hage* No. of Shares' | %age* | No. of Shares’ %age*
217 Theinformation relating to the Target Company has been taken from BSE Limited (www.bseindia.com), Ministry of Corpt mea,govin) and Annual Reportofthe [ A ZPAC:
Target Company. Daksh Narendrabhai Trivedi ¢ : 3,80,000 747
3. Detailsofthe Offer Prakashbhai Haribhai Kanani - - 2,12,000 400
31 ThsOferisar y open ofer being made by the Acquirers, alonguith PACS, to the Eligible Shareholders ofthe Target Company in compliance with Regulation 3(1) and | Deyjsingh Tejabha Hathal ) . 400,000 755
%  SEATRAST A 130fthe SEBI SAST i i i Jaykumar - - 1,15,000 247
acquire control ol e Target Company. Narendrabhai Trivedi ) )
32 This Offer s tothe Eligib toacquire upto 13,78,234 Equity Shares of face value Rs. 10 each 26.00% of the b Tiivedi ) ) ) i
ool isued capitaland 26.44% of the Viing Capitl of e Tavge« Company ata price of Rs. 8 (Rupees Eight only) per fully paid up Equity Share of Rs. 10 each (Offe Price’) [ o 4 ) ) i | wwzm | mw S 5T
payable in cash, in accordance with Regulation 9(1)(a) of the SEBI SAST Regulations and subject o the terms and outin the Publ theDetalled | o i Kanani i i {éidi a5
Public Statement, Draft Letter o Offer and Letter of Offer. 0 -
Further, & PACs may voluntariy prop Offer Size by increasing the number of Eq d the Offer rice | Keshubha Lakhubha Hatnal - - 200,000 Lk
atany time up to one (1) Working Day prior to commencement of the Tendering Period ie. December 09, 2021 in terms of the Regulation 18(4) and 18(5) of the SEBI SAST | DungarbhaLakhubha Hathal - - 2,00,000 3
Regulations. If the Acquirers & PACs propose to increase the Offer Size or Offer Price, the same would also be informed by way of an announcementin the same newspapers | Indiraben Vasudevbhai Sadariya = H 150,000 283
where the Detailed Hiralkumar Vasudevbhai Sadariya - - 1,15,000 217
33 Thereare178, paid-up sharesin the Target C rvBkigRES ach Ashokbhal Jvraiphai Bhut - - 38,000 072
34 The Acquirers shall acquire parl\y paid up shares tendered under the Offer, sumecl to such Shareholders holding partly paid-up shares of the Target Company making full [ Total £ 20,00,000 3173 13,78,234 26.00 13,78,234 63.73
payment o he Target Company,inclucing nerest abity, outstandinginfespect of the amount unpaid. T parly aic-up Shareholderwil have to contac he Target Company 1 quirerunder the Open Ofer Offer closure.
for delay. i entire 26.00% ofth the Offer
35 s on the date ofthe Dlailed Public Siaement, there are nocutsianing conerible secuiies,deposilory receips, warants orinstruments issued by the Target Company 6. OfferPrice
convertble nto Equity Shares. 6.1 The Equiy Shares of the Target Company are presentl isted and traded on BSE having a scrp code as 531778, The Equity Shares of the Target Company are infrequenty
36  The Equity Shares tendered under this Offer shall be free from all liens, charges, equitable interests and encumbrances and shall be tendered together with all rights attached 12 calendar Regulation 2(1)(] AST Regulations.
thereto, including all ,if any, declared hereater, and the tendering Eligi y of y the Target C g 12calendar the month of (from October 01, 202010
forittosellthe Equity Shares on the foregaing basis. September 30,2021) on BSE, on wh i Target C
37  Thereisnodifferential pricing for the Offer. Name of Stock Exchange Total Number of Total No. of Equity Shares listed during Annualized trading turnover
38 Thel Intermsof STReguiatons. shares traded  the preceding 12 calendar months prior (as % of total number of listed shares
" . to the month of Public
39 There has been no competing offer as on the date of the Detailed Public Statement. The last date for making such competing offer is November 17, 2021, as prescribed under
: BSE 488,372 53,00,900 921
Regulation 20 ofthe SEBI SAST Regulations. -
310 This is nota conditional offer and is not subject to any minimum level of acceptance from the shareholders. In terms of Regulation 19(1) of the SEBI SAST Regulations, the (source: wwik bseindia.com) ) )
Acquirers will accept those Equity Shares of the Target Company which are tendered n valid form in terms of this Offer upto a maximum of 13,78,234 Equity Shares of face value 63 The OfferPriceofRs. in terms of 2)of T the basis of
ling 26.00% of hare Capital and 26.44% of the Voting Capital of the Target Company. Sr. No. Particulars Amount (in Rs.)
311 Th &PAC i Target C he date of the Publi i.e. October 14, 2021 up o the date of the Detailed Public @ The highest negotiated price per share of the Target Company for any acquisition under the agreement
Statement attracting the obligation to make the Public Announcement of the Offer .. the price per Equity Share under
342 Uponthe completion of the Offer, assuming ful the Offer and Equity Sh ired pursuant to the SPA, the Acquirers will hold 33,78,234 (Thirty Three Lakh the agreament : _ _ _ 800
Seventy Eight Thousand Two Hundred Thirty Four) Equity Shares representing 63.73% of the Issued Equity Share Capital and 64.82% of the Voting Capital of the Target ®) The vokimia Welahted aarage prics pald or payatle for acqultibis, Whether. by the Aoqulrers of by a0y, )
Companyand hrc there vl b a chnge in managermen conto ursuant 0 tisOpen Ofer Accoringl, the Acquers and PACS il be re-classied as Promalers of e acting n concert duting e 52 weeks immediately preceding the date of the Pubil Not applicable
Target Company fihe Open Offe incompl $1Acfthe SEBI(LODR) Regulatons, 2015, Subsequent o he © The highestprice pad of payabl for any acquision whefher by The Acquiers or by any person acing n
he Open Offer, 5 ?r:ncer: during m:\zg weeks |mmef|a(\\e\y prefc;img Ih'e date of I:e !Peo ichmoy - Not Applicable
i led e volume-weighted average market price of \ares for a period of rading days immediately preceding
o Offerfurther e e iy ‘Tla'ge‘ Comeanyssat hedaia ol e Target Ebero The Menager fothe; ‘ the dateof he shares e the Publis Aunouncement a raded on BSE: yprecedne Infrequently traded
&  BagindeHAEONGF © The price determined by the Acquirers and the Manager taking info account valuation parameters including
g book value, comparable trading mulples and such other parameters as are customary for valuation of
41 This Offer la s, TargotCo tion 3(1 4of shares of such companies : 452
?zn?:;:ys a/i»i.rcunkml overthe Target Company. ey fuepercanycitecay e 64 ity Shares ofthe Target C by Offer Period, by p q Target Company
! ataprice higher than the Offer Price, then the Offer Price willbe revised for terms of
42 OnOctober14,2021,  alongwith PACS, P 20.00.000Equly 37.73% of the issued Share Capital and 38.37% of ofthe SEBI SAST Regulations. However, Acquirers shall not be acquirng any Eqity Shares of the Target Company after tird Working Day priorto the commencement of the
aP"a’°‘ the Target Comp 8 (Rupees Eight onl the Target Company, namely Tendering Periodand unil he expiy f he Tendering Perid.
A Kisore Gopaldas Davda, Mr. Pratapra Gopaldas Davdz, Dhiajal Shami Madhavani, Jasumai Kishor Davda, BharaliPratapra Davda, Nianiana Dhirajal Machavari, . il i Tiget Conery
Dawda, Viay Dawda and Yog Déita; 66  Inviewof the f th Manager to the Offer, the Offer Price of Rs. 8 (Rupees Eight only)
& per Equity Share and the same has been certfied Rajesh Mital, Regls(ered Valuer (SFA) (1881 Membership No.: IBBIIRVI03/2018/10074 and ICA Firm Registration No.
Name of Acquirer / PAC No. of Shares | %age %age * Name of Seller No. of Shares | %age | %age* 006359N) (UDIN: 21072139AAAAAV2125) vide his certificate dated October 14, 2021. Accordingly, the Offer Price is justified in terms of Regulation 8(2) of the SEBI SAST
Daksh i Trivedi 380,000 77 7.29 Kishore Gopaldas Davda 25000 047 048 Regulations.
Prakashbhai Haribhai Kanani 2,12,000 400 407 Prataprai Gopaldas Davda 351,104 663 675 67 T TargetC
Devisingh Tejabha Hathal 4,00,000 755 7.67 Dhirajlal Shamji Madhavani 24,800 047 0.48 6.8  Asonthe date of the Detailed Public Statement, there is no revision in the Offer Price or the Offer Size. The Offer Price and / or Offer Size is subject to upward revision, if any,
Jaykumar Sadariya 115,000 217 221 Jasumati Kishor Davda 29,100 055 056 pursuantto the SEBI SASTR the last One (1) Worki
Narendrabhai Trivedi = Bharali Prataprai Davda 429546 810 824 the Tendering Period in accordance with Regulation 18(4) and 18(5) of the SEBI SAST Regulations. In the event of such revision, the Acquirers shall make corresponding
Vasuben Narendrabhai Trivedi - - - Niranjana Dhirajlal Madhavani 261,950 494 503 and shall ) in InWhich e Datafled Is publishail;
‘ABGhi Daksh Trived! = = . Hasmukh Purshottam Dawda 390900 737 750 nform SEBI, the Stock "Target Company:
Haribhai Kanani 1,90,000 358 365 Vijaykant Purshottam Dawda 2,10,000 39 203 69 lfth the PACS the Tendering than the Offer Price, then th
e e 250600 T i Yogesh Pursholtam Dawda 277,600 5 = paythe iference betwen th hghes! acquiiion price an the Ofer rice 0 all sharcholder whase shares have been accepted i he Open Ofer wilin sy days o the
date of such acquisition. However, no such difference shall be paid in the event that such acquisiton is made under another open offer under the SEBI SAST Regulations, or
Dungarbha Lakhubha Hathal 2,00,000 377 384 ! : ? )
pursuant to the SEBI (Delisting of Equity Shares) Regulations, 2009, or open market purchases made in the ordinary course on the Stock Exchanges, not being negofiated
Indiraben Sadariya 150,000 283 288 i fthe Target C inanyfom.
Hiralkumar Vasudevbh Sadariya 115,000 217 221 7. DetailsofFinancial Arrangement
Ll L L L 7.1 The totalfunding requirement fo the Offr (assuming full acceptances) ie. for the acquisiton of up to 13,78.234 Equiy Shares from the Eliible Shareholders of the Target
Total 20,00,000 3173 3837 Total 20,00,000 3173 3837 Company at an Offer Price of Rs. 8 (Rupees Eight Only) per Equity Share is Rs. 1,10,25,872 (Rupees One Crore Ten Lakh Twenty Five Thousand Eight Hundred Seventy Two
*The Target Company has 1,78,300 partly hares with Rs. 5 per share. Such sh parly paid up, carry voting Only), (the “Maximum Consideration’).
amount p fully paid up hich 1 voting right per share. Accordingly, for me purpose of voting rights in the Detailed Public Statement, 7.2 The Acquirers, the Manager to the Offer and Kotak Mahindra Bank Limited, a scheduled commercial bank incorporated under the laws o! India, have entered nto an Escrow
the same has been calculated as under: Agreement on October 14, 2021, for th f the Offer (the ). Pursuantto the i
No. of shares / securities Total number of shares / Proportionate number of Voting rights (%) Rs.1,10.27,000 (Rupees One Cror TenLakhTwenty Seven Thousand Ori) i cash on Oclober 20, 2021 i the EscrowAccountto fulfl ther bligaton under the Open Offer.
issued voting shares / voting capital The Manager to the Offer Regulations.
Fully paid up equity shares of Rs. 10 each 51,22,600 51,22,600 98.29 73 In accordance ith Reguiaton {7 of the SEBI SAST Regulatons, he cash depasfed in th Escow Accoun,aggregating f Rs. 1,10.27,000 (Rupees One Crore Ten Lakn
Partly paid up equity shares with Rs. 5 each 1,78,300 89,150 1.71 Thousand Only), 100.01% thsow ).
Total 53,00,900 52,11,750 100.00 74 Th i financing the Offer, in terms of| 5(1)
of the SEBI SAST Regulations. The availabilty of sufficient resources to meet the fund requirements for the acqmsmon ofthe Equly Shres f the Target Company under he
) Open Offerby the Acquirers has been certied as under:
Subject to and in accordance with the terms and conditions of this Agreement, from the date of execution of this Agreement il the Closing Date, the Seller(s) as the legal and
Name of Acquirer / PAC Name of Chartered Accountant Details of Date of certificate & UDIN

Daksh Narendrabhai Trived, (Acquirer 1)
Narendrabhai Trivedi (PAC 1),
Vasuben Narendrabhai Trived (PAC 2),
Abhi Daksh Trivedi (PAC 3)

Proprietor, B.H. Vyas & Co., Chartered Accountants
(Firm Registration No. 111648 W)

Certificate dated October 20, 2021

CABH. Vyas,
(Membership no. 013884) (UDIN: 21013884AAAANA4627)

Prakashbhai Haribhai Kanani (Acquirer 2)

CA Ajay Kumar Mansukfihai Proprietor, Ajay M Radadiya & Co., Chartered

Accountants (Firm Registration No. 0152015W)

Certificate dated October 20, 2021
(UDIN: 21195207AAAAEM9296)

Devising Tejabha Hathal (Acquirer 3),
Keshubha Lakhubha Hathal (PAC 5),
Dungarbha Lakhubha Hathal (PAC 6)

CADipak C. Darma,
(Membership no. 138142)

Partner of Chetan Agarwal & Co., Chartered Accountants,|

(Firm Registration No. 120447W)

Certificate dated October 20, 2021
(UDIN: 21138142AAABHI4878)

Bhaveshbhai Haribhai Kanani (PAC 4)

CAPratk Agrawal
n0.178113)

Proprietor, Pratk Agrawal & Co., Chartered Accountant
(Fim Registration No. 144619W)

Certificate dated October 20, 2021
(UDIN: 21177281AAAAEA3001)

[ I (or,

cq Law, waiver by
precedentbby the Target Company (*Conditions Precedent’)
hi fromthe date thatthe Acquirer’

to purchase the Sale Shares shall be subject the

Indiraben Sadariya (PAC ),
Hiralkumar Vasudevbhai Sadariya (PAC 8)
and Ashokbhai Jivrajbhai Bhut (PAC 9)

Jaykumar Vasudevbhai Sadariya (Acquirer 4),

CA Suresh S. Tejwani,
(Membership no. 127383)

Partner of S.8. Tejwani& Co., Chartered Accountants,
(Firm Registration No. 128519W)

Certificate dated October 20, 2021
(UDIN: 21127383AAAAPA9638)

ply l TRegulations
The Acquirers acknowledge and confirm that the execution of this Agreement shall trigger obligations on the Acquirers to comply with the provisions of the SEBI SAST
Regulations relating to making of a Public Announcement and making an open offe for purchase of shares from public shareholders in accordance and compliance with the
provisions of the SEBI SAST Regulations. The Acquirers agree with and undertake to the Selers that the Acquirers shall duly observe and comply wih al the applicable
provisions ofthe SEBI SAST Regulations incuding but without imitaion making a pubiic announcementfr purchase of shares from pubii shareholders in accordance with
Regulations 12, 13, 14, 15 and 16 and other fthe SEBI SAST Regulations and aminimum of wenty

for

T

to the Offeri

75  Based bove and n the lightof the the Manager atsfied thal been putin place by th fulil heir
i the Offeri i TRegulations.

76 Incaseolznyupwardrev\s\onm(heOﬁerPnceortheONerSue the value o the E b revised Offer

Price r Offe on 17(2)

ofthe SEBI SAST Regulations.







